IN THE CENTEAL ADMINISTRATIVE TRIBUNAL
AJMRAL BENCH
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Hon'ble Shri, A,M.Sivadas, Member (3J)
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(2} Whether it needs to be circulated
other Benches of the Tribunal?
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAI

CA.NDB. 58

Tuesday this the 24th day of August,1999

CORAM : Hon'ble Shri D.S.Bawsja, Member (A)
Hon'ble Shri A.M.5ivadas, Member (3)

Ramchandra Punjaram Nimje,
Postal Assistant (B.C.R.),
Hadgaon Post Office, DPist,
Nanded, ess Applicant

By Advocate Shri S.P.Kulkarni
v/s,

1. Union of India
through Chief Postmaster
Genaral, Maharashtra Circle,
i:h.d. Ge tﬁtBUildiﬂg_, Naar
VeT oStation, Mumbai,

2, Postmaster Genaral,

Aurangabad Region,
Aur angabad,

3. Superintendent of Post Offices,
Nanded Postal Division,
At and Past Nanded,
Dist. Nanded. «»+ Respondents

By Advocate Shri Se5.Karkera
for Shri P.M.Pradhan
0D RDER (ORAL)

(Par: Shri D.S.Baweja, Member (A)

This application has been filsd sseking
promotion as HW3«6.-11 under B.C.R.Schems from

1.10,1991,

2. Respondents have filed reply. Houever,

the applicant has not filed any rejoinder reply.
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3. Heard Shri S.P.Kulkarni, learned counsel
for the applicant and Shri 3.5 .Karkera for Shri

PsMePradhan, learned counsel for the respondents,

4, Shri Karkera brought out that the applicant
has been already allowsd prometion under B.C.R. Schema
from 1.10.1991 and grievance of the applicant ne lenger
survives., The lesarned counssl for the applicant

R wam,sgut.\
confirms the same., In visu of the abeve, the OA,

no longer survives and the same stands disposed of

accordingly, No order as to costs,
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